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L. Whether Reporters of local papers may be allowed to see the'€/

Judgement ?

2. To:be referred to the. Reporter or not ?
3. Whethertheir Lordships wish to see the fair copy of the .
Judgement ? . fV/

4, Whether it needs to be circulated to other Benches of the

, Trlbunal ?
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BEPORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,BOMBAX B ENGH
CIRCUIT BENCH s NAGBUR

Registration O.ANo, 215 of 1992
P.Sriniwas Sharma _u|o¢0 Applicant
Vs,

Union of India & OtherSssss’ | Respondents

C}'oram:

_ Hon'ble Mr.Justice U.C,Srivastava,V.C,
) Hon'ble ¥r, M,Y, Priolkar, Member(A)

Appearances
sri N,G.,Bhangade for the applicant
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(Pers Hon'ble Mp,Justice U.C.Srivastava,V.Ce)
Dateds11,3,92

The.appucant ap_plied for compasionate appointment in
place of his mothe:; who was an offlicj.a 1 in the Depart ment
of Telecommunication. The applicent's father was also an
Agsistant Engineerand he also retire-ed from the service.The
applicant states the relaﬁibnship of hkis 'mother and father
was strained and therefore both of them wei'e residing
gseparately, The applicant was sesiding‘with hismother and
he was the only son and was entitled to get compassionate

. eppointment, The application Mxxmxxivs rejected, but
it éeems that the matter still ét;gi,ég';ﬁt‘grgg the attention of
the department and the department has not givingany response
to it, #hich is evident from the letter dated 17th December,
1991, & copy of which ﬁas been produced by the Learnéd
' Counselfor the applicant by which the appllcant has been

asked to indicate as to which of the two statements is -correct.*
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24 Tﬁe applicant can pursue his matter before the
departmentalauthority which after taking into consideration
allthe relevant facts and grounds for compassionate
dgppointment will decide the matter of compasionate
appointment, As the matteris pending.befogg‘;?e dep artmenta,
authority the applicant is direcéw%o pursﬁérﬁ;e dep attmen ta;
apthority, and with these observation thedgpplication iz |
rejected at this stag’e. It is expected that the department
will disposeg of the matter within a period of 6 monthse

I ‘ .
from the date of the commnication of this order,
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% L

Mahber (A) : _ Vice«Chairman,

11th March, 1992,Nagpur,
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